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(b) The visits made by the Inspee-
tors of Mines are for the purposes of
enforcement of the Mines Act, 1952,
and the regulations, rules and bye-lawsg
framed thereunder, which are to regu-
late the working conditions inside the
mines. Their recommendations, there-
fore, relate generally to this matter.
Nevertheless, inquiries are also made
during these visits into the housing,
medical and educational facilities etc.
provided for miners and their families.
In the case of the mines in Orissa the
inspector has impressed upon the
mine owners %the desirability of pro-
viding proper living amenities to their
workmen. The results lrave ndt been
unsatisfactory, especially, as the statu-
tory obligation of mine owners is
limited. .

Shri Sanganna: May I know whether
the Government are aware that wages
are not paid as entered in the muster
rolls because the labourers are illite-
rate, and if the answer is in the affir-
mative, what safeguards have been
provided by. the Government to en-
sure that proper wages are paid?

Shri V. V. Giri: I think there are
enough safeguards. Generally wages
are paid’ regularly and correctly. But,
if there are any larses in the matter,
if the hon. Member gives me definite
information, I shall look into it.

Shri Nanadas: May I know whether
there is any obligation on the part of
the Mines Inspectors to reside in the
mining area?

Shri V. V. Giri: There is no obliga-
tion. 1They go wHenever complaints
occur and investigate.

Shri Vittal Rao: May I know if it
is a fact that ventilation arrangements
in these mines are not at all satis-
factory?

g8hri V. V. Giri: It may be correct.
In larger mines, the ventilation
arrangements are satisfactory. In
some of the unorganised and smaller
mines, they may not be satisfactory.

Shri Sarangadhar Das: May I know
what further steps are taken by the
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Government when the recommenda-
tions of the Mines Inspectors are not
implemented satisfactorily?

Shri V. V. Giri: If the instructions
of the Mines Inspectors are not carried
out, the owners can be prosecuted and
will be prosecuted.

Shri Punnoose: Is there any instance
in which the Inspectors visited these
mines and recommended that imme-
diate steps should be taken to obviate
possible danger to life, and if such a
report has come, what steps Govern-
ment have taken?

Shri V. V. Giri:
are taken by the
things put right.

Immediate steps
Government and

RECRUITMENT OF POSTAL STAFF

*1198. Shri Muniswamy: (a) Wil
the Minister of Communications be
pleased to state whether it is a fact
that 50 per cent. of the clerks’ posts
in the Post and Telegraph Department
have been reserved for departmental
candidates including class IV staff?

(b) If so, since when has this re-
servation been in force?

(c) Are these reserved posts being
filed up by the departmental candi-

dates at present?
.

The Minister of Communications
(Shri Jagjivan Ram): (a) Yes.

(b) Since 1937, except ‘for the
period from 1943 to 1946 when it was
reduced to 20 per cent.

(c) Yes, to the extent they qualify.

Shrimati Tarkeshwari Sinha: May 1
know, if the postal staff are promoted
to some other post, whether any
departmental examinations are held
or whether just in the usual way they
are promoted?

Shri Jagfivan Ram: The whole
question is about departmental exami-
nation. The postmen, when they are
to be promoted to the clerical cadre,
have to sit in a competitive exami-
ngtion.
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Shri Muniswamy: May I know
whether it is a fact that representa-
tions. were made to the Government
by the President of the All India
Postal Union and if so what were the
results, and what were the points dis-
cussed?

Shri Jagjivan Ram: Apart from any
representation from any Union, we
have been examining the results of
the cxamination and we find that it
has not at all been satisfactory. Post-
men and Class IV employees are not
passing in the examination and filling
all the posts reserved for them. As
we are doing away with the recruit-
ment examination for the clerical
cadre. the question of postmen sitting
in those examinations does not arise.
But, we are going to prescribe some
simple test in English, Geography and
the Postal Guide for testing the effi-
clency of postmen for promotion to
the clerical cadre. *

Shri Muniswamy: Is it not a fact
that because of the difficult question
papers, the postmen are not able to
get success even 10 or 20 per cent. in
the examinations?

Shri Jagjivan Ram: It may be a fact.
From the results, it appears that even
when the question papers are not very
stiff or of a very high standard, it is
not possible *for postmen to qualify
themselves to the extent seats are re-
served for them.

Kumari Annie Mascarene: May I
know whether any consideration was
given to the members of the extra-
departmental services wiren they were
disbanded and post offices taken under
departmental services? )

Shri Jagj)ivan Ram: Consideration
is generally shown to them if they
possess the minimum required quali-
fications. It is open to them to take
part in the competitive examinations.
We relaxed the restrictions on the
upper limit of age in their case.

Shri Nanadas: Out of the posts re-
served for departmental candidates,
may 1 know what percentage is re-
served for the Scheduled Castes? *
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Shri Jagjivan Ram: I am afraid no
percentage is reserved for the Sches
duied Castes in these reserves. But,
in direct recruitment, the usual 12-6
per cent. is reserved.

Shri Damodara Menon: Is it a fact
that the rules regarding recruitment
of clerks ihrough examinations are
being relaxed now?

Shri Jagjivan Ram: As I have in-
dicated, we arc going to do away with
recruitment examination. Therefore,
for the postmen we wille have to intro-
duce some simple test so that after
passing in that test, they may be pro-
moted to the clerical cadre.

Shri Damodara Menon: Am I to
understand that the recruitment exami-
nation will not hereafter be conducted
for the recruitment of clerks?

Shri Jagjivan Ram: There will be
no examination for recruitment.

Mr. Deputy-Speaker: There will be
no written examination- but some test
will be held. That is what the hon.
Minister says.

Shri Muniswamy: The hon., Minister
said that 50 per cent. is reserved for
postmen and Class IV staff. Since they
are not able to pass the examinations,
what happens to the rest of the re-
served posts? How are they filled?

Shri Jagjivan Ram: They are filled
by direct recruitment.
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Mr. Deputy-Speaker: It is not neces-
sary.

Shri Jagjivan Ram: The percentage
has been rather very poor.
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ASSOCIATION or CivIiL SERVANTS

*1200. Shrimat]i Renu Chakravartty:
(a) Will the Minister of Labour be
pleased to state what are the rights
and functions allowed to an Associa-
tion of civil servants?

the differences bet-
Asgsociation and a

(b) What are
ween a Service
Trade Union?

The Minister of Labour (Shri V, V.
Girl): (a) and (b). A statement is
laid on the Table of the House. [See
Appeqldix VI, annexure No. 6.]

® Shrimati Renu Chakravarity: In
the statement it is said that there is
some doubt whether Civil Servants’
Unions are entitled to registration
under the Trade Unions Act. Since
the Trade Unions Act as it exists today
does not make it clear that non-indus-
trial workers associations cannot be
recognised as a Trade Union, how
have the Government refused them
rights of Trade Unionship?
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Shri V. V. Giri: The hon. Member
is correct in her statement that there
is some doubt, and therefore. civil
service associaticns are also entitled
to register themselves under the Trade
Union Act.

Shrimati Renu Chakravartty: There
is another point I would like to learn.
In the case of industrial and. noms
industrial workers being in the same
industry, doe; the Trade Union Act
apply to them? .Will they be recog-
nised as trade unions?

Shri V. V, Giri: Yes. It applies to-
them.

Shrimati Renu Chakravartty: How
is it then that in many industries.
where industrial and non-industrial
workers are lumped together in the-
same union, the Trade Union Act is
not applied to them?

Shri V. V. Girf: I do not think it is
correct. If they do not want recogni-
tion, in that case it is their look-out,
but I think they are entitled.

Shri Nambiar: In the statement it is
stated that the administrative authori-
ties are given certain rights to recog-
nise certain associations. May I know
what is the actual basis on which
these administrative authorities recog--
nise or not recognise certain unions?

Shri V. V. Girl: In the case of Class
IV employees that discretion is left in
the hands of the authorities, whether
they should recognise or not.

Shri Nambiar: May 1 know, Sir,
whether the Home Ministry has issued
any instructions in the matter of
granting recognition to service unions?"
If so, what does it contain mainly?

Shri V. V. Girl: I have not got that
information with me, but if the hon.
Member puts another question, prefers
ably to thhe Home Ministry, they may
be able to reply.

Shrimati Renu Chakravartty: In
the statement he says that those who-
are in service associations are com-
mitted not to resort to any other
means such as arbitration, conciliation
ete. I would like to know then, in thee-





